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Kamat and Saurav Agrawal, for the Respondent

Final Decision : Disposed Off

Judgement

Sanjiv Khanna, J.—The present writ petition has been filed against show cause
notice issued by Indian Railway Catering and Tourism Corporation Limited to the
petitioner caterer. The allegation made by the petitioner is that the respondent-
Indian Railway Catering and Tourism Corporation Limited is proceeding with a
pre-determined mind in view of their policy decision.

2. Learned Counsel for the petitioner further states that the respondent-Indian
Railway Catering and Tourism Corporation Limited in past has terminated
catering contracts with immediate effect and thus foreclosed any remedy or
attempt by the caterers to approach and obtain interim orders against
cancellation of catering contracts.

3. Learned Attorney General disputes the said contentions but states that any
order cancelling the catering contract will not be implemented for a period of ten
days to enable the petitioners to take recourse to appropriate remedy, if they are
aggrieved.

4. The statement made by the learned Attorney General is fair and just. The writ
petition is accordingly disposed of taking the statement on record. In case any
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adverse order is passed against the petitioner, the same will not be implemented
for a period of ten days to enable the petitioner to take recourse to appropriate
remedy. It is clarified that this Court has not expressed any opinion on the merits
of the contentions raised by both parties.
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